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PER ASHOK JINDAL: 
 

 The appellant is in appeal against the impugned order, wherein 

the Cenvat credit for the period July 2008 to December 2012 was 

denied on Outward Transportation Service, CHA Service and Courier 

Service.  The Cenvat credit amounting to Rs.1,84,083/- on Building 

Construction Service availed outside the factory premises was also 

denied and building insurance of Rs.12,788/- was also denied. 

Against the said order, the appellant is before me. 

2. Heard the parties. 

3. Considering the fact that the services of Outward 

Transportation Service, CHA Service and Courier Service have been 
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availed by the appellant for export of goods and the said fact has not 

been denied by the Revenue.  In that circumstance, I hold that the 

appellant is entitled to avail the Cenvat credit on CHA Service, 

Outward Freight Transportation Service which has been availed upto 

the port of export and Courier Service.  On the services of Building 

Construction outside the factory premises and building insurance, the 

appellant is not entitled to avail the Cenvat credit as the same does 

not have any relation to their manufacturing activity. Therefore, the 

said Cenvat credit amounting to Rs.1,84,083/- and Rs.12,788/- are 

denied. The same is required to be paid by the appellant along with 

interest. In the facts and circumstances of the case, no penalty is 

imposable on the appellant. 

4. With these terms, the appeal is disposed off. 

(Dictated and pronounced in the open court) 
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